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7.1.98 In this application the applicant

# has challenged the Anriexure I order dated
22.11.96. The facts. are R '

. - : } o The applicdnt has been working as
- ;ﬁi}:i?iﬁﬁgﬁisf ’ . . Senior Grade I Teacher in Netaji Vidyapith
) C.F of R;féghha" 1 Railway Higher Secondary School, Maligacn
© deposited vide ' . under N.F.Railway. A disciplinary proceeding
iPOiﬁ}/No mﬁiﬁ%{9“311~ ¥ was initiated against the applicant. and an
Nated ... . L2512~ 572 B Enquiry Officer was appointed to make
BOV%l ; " énquiry about the charges levelled against
,5;'&”“" | the applicant. After the completion cf the
”:ﬁ”. b -enquiry the Enquiry Officer submitted report

. finding the applicant guilty of the charges.
On the basis of the enquiry report the
L § disciplinary authority being satisfied with
3 the enquiry passed order demoting the
applicant to the immediate lower time scale.
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Béing aggrieved the applicant preferred an

ANV 'Y PRN ¢k§\429~._f‘ f appeal before the Chief Personnel officer.
| 4 N. F.RallWay,Mallgaon by Annexure-J dated
/9/! 4¥§ «\q%, 18.12.96 but the appeal has not yet been
disposeq of. Hence the present application.
mng§mp & ukauL.' S We have heard Mr M.Chanda,learned
T PP -+~ } counsel for the applicant and Mr B.K.Sharma,
- Bilee yﬁy.wm 3'3*“§W“f}“' o learned Railway standihg counsel. On hearing
‘g, > o ¥ the counsel for the parties we find(that it
;g?/‘ ' . © ' "will be expedient if the appeal is disposed

of by the authority. acccrdingly, we dispose
i . i’ of this applicaticn with a direction to the
appellate authority, namely, Chief Personnel
officer, N.F.Railway, Maligaon to dispose
§ of the appeal as early as possible and at .
any rate within a period of cne month from
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the date of receipt copy of this order.
If the applicant is still aggrieved

he shall approach the Tribunal or any
other authority if so advised.

Considering the entire facts and
circumstances of the case however, we
make no order as to costs.
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